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IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
0.A.No,B48

Date of Judgment :3-1-1991,

yadagiri-

....Applicent
Vs, ’

1. The Divisional Railway Man.ger (MG), |
Hyderabad Oivision, Secunderabad.

_ |
2., TheDivisional Engineer (MG) (South}, -
Hyderabad Division, Secunderabad, |

3. The Assistant Enginesr, (North)(MG), _
Hydersbad Uivision, Secunderabad. ;

4, The Permanent WYay InsBector (Openline}, ' m
Medchal, Ranca Reddy Uistrict. ﬂ
!

....Resﬁondents |

1 1

Counsel for the ?pplicant : Shri S.Lakshma Redq§
Counsel for the Respondents : Shri Jalli Siddaia%.
: 1 I
R i

CORAM: L : - I
T

THE HON'BLE SHRI8.N.JAY~SIMHA : VICE CHAIRMAN a

THE HON'BLE SHRI D.SURYA RAD : MZMBER (JUDICIAL) ”
(Judgement of the Division Bench dslivered b%
Hon'Ple Shri D.Surya Rao, Member (J) )

| |

| i
I \ _ oo
The applicsnt herein wes initially appointed) on
| i
28-5-1988 as Casudl Labourer for river gaging work a% Medchal
|
t

MG Division, South Central Railwiy. He was brought
3 _ |
scale on‘ﬁ:%12-19§9. On 19-10-1388,. on closure of r%uer

¢ 1/30th

gauging uwork he was shifted to maintenance work and éonti— e

|

nued upto 18-02-1?89. He was retrenched on 19-2-1989

was no work was availabie, Thereafter he was again engaged

as Casual Labourer by an order dt,23-5-90. By this order

L]

he was also informed that his services will be dispsensed

| l

' |
@T”/// contd..2.

|
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as there
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|

with without further notice with erfect from 18-10-1990,

The applicent had thereupon bsfore the.terminatién on

|
19-10-1990 filed this epplication on 17-10-1990 raising

|

various contentions. One of the contension is that the

respondents ere not granting him the CMR status oé comple~
, \
tion of 120 days of continuous work. He contendsﬂthat‘only

: y
py granting him 1/30th scale instead of giving him CMR

status is illega. He also soﬂght to caontend that'!the

proposed termination of his services with effect qrom
Y
. oL
19-10-1990 without following the divisional seniority for
| | |
thr purpose of retrenchment is in violation of seﬂtion

25(f) of I.D.Act,

. |
2. Cn behalf of the respondents a counter has been filed

contending that river gauge work is seascnal uork‘gnd done
- n|

during the monsoon period only. However, the‘appl%cant

was shifted to maintenance work since such work uq%

“ available., It is contended thet .the applicant iqibeing

|
considered for being given CMR status with effect from the

I
date of completion of 120 days work and that such a

proposal is in active progress and it will be finalised

i
. |
shortly. It is further averred that despite giuinB him
|
CMR status the applicant cannot claim a right te cdntinue

!
in employment since there is no further work is aviilable.
\

3

It is therefore contended that the applicant cannoﬂ claim
a right to continue in employment, J
i
qa‘#' contdee3.. ”

|
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1
3, Ve have heard Shri S.Lakshma Reddy, learne? counsel

for the applicant and Shri Jalli Siddaiah, learne? standing
: {

counsel faor Reilvay, The main quastion is whether the

applicant jg entitled to CMR status. Thecounter %f the

| . |
the applicant CMR status is in active Progress and will be

finalised shortly, The further quastion is whether

the

l
applicsnt is entitled tc be continued in service bsyond

|

- t

19-10-199g, Such richtto continue in service would |pe
' [

contingeﬁt on the 8vsilability of work and inaccordance

|
N

with his seniority after he is given C.Mm.R.Status, INo
\

direction in this regerd can be given to the respondents

: |
at this stage, The application can however be disposed-

of with a direction to complete the process of granting

' s i
CMR status to the applicant within one month from the

' . N
i i i disposed~
date of receipt of this order. The applicatien is {p

\
of with the sbove direction. No order as to costs.

%%ﬁ3GuL0~quJ‘* DB— N 2
(B.N.JAYASIFHA) (D.%Uﬁlgrﬂ?gg
Vice-Chairman em

Dated: 3rd January, 1991,
Dictated in Open CLourt.
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CHECKED BY . APPROVED BY

TYPED BY h COMPARED BY

i
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. HYDERABAD BENCH HYDERABAD

THE HON'BLE MR.B.N.JAYASIMHA : V.C.

AND '
THE HON'BLE MR.D.SURYA RAO : M(J)
AND

THE HON'BLE MR.J.NARASI

r
RTY:M(J)

— ._____..5,1._.___, -
- r——

THE HON'B +R.BALASUBRAMANIAN :M(A)

Dated: - | -ig91, L

ORDER / JUDGMENT:

1

Dismisse

M,A./R.A. /C.A. NC,
in

T.A.No, W.P.No,

?.A.No. 8\1&{%

Admitted and Tim directions

Dismissed faX\de?

]

—

M.A, Ordereé‘Re‘j

No order as to costs.
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